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In the matter of: 

Nand Lal 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

1 

Dharmendra Tomar & others 

PRINCIPAL BENCH, NEW DELHI 

2. 

3 

Original Application No. 527/2022 

IT IS MOST RESPECTFULLY SHOWETH: 

Versus 

..Applicant 

ACTION TAKEN REPORT ON BEHALF OF J&FC Deptt. GNCTD IN 

COMPLIANCE TO THE ORDER DATED 12/10/2023 

...Respondents 

That this Hon'ble Tribunal vide Order dated 12.10.2023 was pleased 
to direct that Action Taken Report be filed by the concerned 
Executive Engineer, I&FC Dept., GNCTD. 

That the twitter complaint was made by applicant Sh. Nand Lal 

complaining that garbage is being collected wvithout authorization on 

a large size plot approx. 2000 sq.m. near Rampal Chowk, Sabhapur 

Village. It is respectfully submitted that the said twitter complaint 
was never forwarded to I&FC Deptt. (CD-IV). However, in any 
event, 1&FC Dept. has never dumped any garbage in the subject 
vacant plot as alleged by the applicant or otherwise or at all. 

That a joint inspection was carried out by DPCC, MCD and Delhi 

Police on 04.08.2022 along-with the applicant Sh. Nand Lal for 

which no intimation was given to I&FC Dept. (CD-IV). 
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4 

5. 

6. 

7. 

That, Sh. Mohan Singh Bisht Hon'ble MLA, (AC-70 Karawal 
Nagar), vide his letter No. MSB/MLA/KN/2022/19 dated 

05.01.2022 had requcsted the I&FC Dept., that levels of some of the 
streets under Kaushal Puri, Chauhan Patti situated in their Karawal 
Nagar Constitucncy are lower as comparcd to the main road. It was 
further suggested that the desilted sand mix carth coming from 

Bhagirathi water treat1ment plant and lying on the bank of Escape 
Drain No. 1 could be used for filling in the streets. Copy of the 

letter dated 05.01.2022 is enclosed herewith as ANNEXURE-1, 

That Bhagirathi water treatment plant is operated by DJB (Delhi Jal 

Board). The Ganga Water is being utilized in water treatment plant 

and huge quantity of sand is directly released in Escape Drain No.1 

belonging to I&FC Deptt. Considering the request from Hon'ble 
MLA in large public interest, the provision of filling of desilted sand 

mix earth in the low-level streets was made utilizing the quantity of 
desilted sand mix earth. 

That since the streets of Anuvrat Vihar were at very low level and 

water accumulates during rainy season, the said work was carried 

out to raise the level of streets by filling up desilted sand mix earth. 

Thus, the desilted sand mix earth released into the Escape Drain No. 

1 by the Bhagirathi water treatment plant was removed from Escape 
Drain No. l and was further carted to these streets and then leveling 
and dressing was done. The photographs of streets filled with 

desilted sand mix earh are enclosed herewith as ANNEXURE-2, 

That in addition to the above, DPCC addressed a Show cause notice 

to Sh. Vijender Chaudhary vide letter No.DPCC/CMC-I/Sabhapur 
NGT/2022/1045-51 dated 28.07.2023 wherein DPCC has sought to 

impose maximum EDC @ Rs. 5,00,000/- (Rupess Five Lakh only). 
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8. 

Copy of the letter datcd 28.07.2023 is enclosed herewith as 
ANNEXURE-3. Subsequcntly DPCC has addressed another show 

cause notice to Principal Sccretary, l&FC Decptt. vide letter No. 
No.DPCC/CMC-I/Sablhapur NGTI2022/1201 datcd 13.09.2023, 
wherein DPCC has imposed levy maximum EDC @ Rs. 10,00,000/ 
(Rupess Ten Lakh only). Copy of the etter dated 13.09.2023 is 
enclosed herewith as ANNEXURE-4. 

That in light of factual position the I&FC Deptt. has submitted their 

reply to Incharge, CMC-I, DPCC, GNCTD vide letter No. EEJCD 
IV/S.D.-I/Court Case/2023-24 /01-08 dated 03.04.2024 requesting 

therein that levy imposed of Rs. 10,00,000/- (Rupees Ten Lakh only) 
for Environment Damage compensation (EDC) should be waived off 
being unwarranted and unjustified. Copy of the letter dated 
03.04.2024 is enclosed herewith as ANNEXURE-5. 

The Action Taken Report may kindly be taken on record. 

(SUDHEER KUMAR ARYA) 
EXECUTIVE ENGINEER CD-IV 
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Ret. No. MSB/MLA/KN/2022/19 

OF THECIHIEF cioiER (e 
I&F Dept, 

Dy, N...)S. 
Dale..gr22 

ANNEXURE- 1. 

HTAA Tt, fafr-110090 
aT: 987182151s 

3fsa : 011-22961565 
$-a: bisht.nla.kn@gmail.com 

Date: 05-01-2022 

P & D (I & FC) 
Diary No........ 

Ducat 

(itg felg faz) 

HIR, firyot, feoi-110031 

frle 
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ANNEXURE -2. 5) 

Dec to 202213:87:06 PM 
284525 293'N77434 207E 

V1Masteri Wall Gali 
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Delbi 
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Des 16 2022 33745 PM 
284"594111N 1453 869 E 

Sabhapur 
Delhi 

6 

#CD4 1&FC 
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Dec 16,202232738 PM 
28451891 N 771439 908 E 

Sabhapur 
Delhi 

#CD4 18FO 
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LO. 

To, 

PELHLPOLLUTIQN CONTROLCOMMIITEE 
GOVERNMENTQENCT9P DELHr 

E. No. DPCCCMC-VSbhapur: NGT/2022.1,+SS) 

4AND 5l FLOOR, I^BT BrLDING; KASHMER) GATE, DPLHI-|10006 

yisit us at; http:/ldpcc.d delligovt.nic.inPlh Nos, 23815352, 23815436 

Vijender Choudhary, . 
Near Rampal Choyk, 
Sabhapur Ex�ension 
Delhi- 110094 

ENGINEER (&6 eptt. 

By Specd Pos ANNRE-3 

Daled 2,49/o/21 

Delti 
the SupeiFtending Enginaa, 

Dy. Na Date.0 2 

l&FC 
Deptt. 

ov. 

of 

De 

Subjcct: Show. CAuse Notice or Luyiemental Damages Lompensatigs u/s 33(A)othg Mafer 

(Preyention & Control of Pollutiou) Aet, 1974-and. u/s31 (A) of the Ajr Crevention & Control of 
sii7.(, 

pollution) Act, 1981, 

Ref: Regarding NGT pa�ter/p 0  No,527/2022 Nand Lalys Plhsrpepdy4 Tomar & 0thers" 

Following were the observations, of inspection 

And wherea_, CPCB i_syed direotions under sectiqn 18(1)(b).gf he Air. (Prevention &.Control of 

Pollution) Acl, 1981 on 02.072019 1o DPCC in the matter of gonversion 9funits,in Delhi intg PNG,as 

Fuel. CPCB has dircoted to issue clpsure direetiong t9.all sugh indysti�l units in Delhi 'where PNGsupply 

is available and industry bas ngtshitted to PNG, 

And also, in pur_uang 9,the 9rd�r da�ed 92,12,2016 9f Hon'b<e Suprçne Çourt of Indi� in the 

matter af M.C.Mehtays Union of Indin.&gthers regarding au qyality Grade Response Action Plan 

(GRAP) has, heen notifi�d by. the Mini_ty of Enyironncnt Porests & Clm�te Change. Goyt: of India on 

12.01.2017 for implement�tion through Enyironment Palluipni (Prevention Apd°CQutrol) Authority 
r pollutign yide 

(EPCA), BPCA has issued yarious, direetjons, to the.Goyt of NCT of D¢lhi to control air 

letter dated 25.10.20.19, keeping in<view of the deteriorating ambient air qu�lity 

And whercas, Hon'ble Suprem. Court of udia, yhile. hearigg, Writ Peition(s) No, 4677/1985 

in the matter of M,C. Mehta Ys Uniou of India & Others, h4s pAssed. order op:04.11,2019 and 

directed to close dowu the /ndustrial uaits, which are objectionabl� and saddl� the. respnsibility of 

compliance of the. order upon the' respeçtive Zonal Deputy Commissioner of theMunicipal 

Corporajous. 

And whereas, Hon'ble National!Green Tribunal vide orders dated 05.08.2019 & 19,11.2019 in OA 

No. 601/2018in. the mater of "Mayank Manghar:& Paras Singh, Reporter, the Times.of lndËa Ys, Govt., of 

Delhi &Ors." h¡s also direoted clpsure of imperni_sible industrial units in resideatial/ nÍn-çonfirming 

areas of NCT of Delbi and leyying Enyironmental Compen_ation (EC) for the damage cau_ed by illegal 

operation keeping in, view. the 'Pallpters Pay Principle 

Apd wberoas, in çompliance of Twitte; complaint regarding. use,oß.garhage in the constructian 

colonies sreet at Kaushalpuri, Chaubap PattAmbo Colony and Anuvart Vihar an inspection was oarried 

oul on 30,06,2022 by DPCC. officials and it was observed that garbage.and solid.y�ste is being col<�oted 

without authorization on a large. sizo plot approx 2000 sqmt pear RampalChowk SabbapuraVillage and 

dumped on streets of above mentioned. 9olonjes for ro�d.construction. 

And whereas, in compliange of NGT order OA No. $27/2022 "Nand Lalvs Dharmendga Tomar: & 

Others" a joint inspectign by DPÇC,. MÌD and D¢lhi Police had becn conducted.on 04.08,2022 to' look 

into issues raised in the said application: The appliçant h�s alleged that dr¡in silt. and other splid waste are 

being deliberately dumped on streets of Anuyrat Vibar, Sabhapur Vi_t�r, Delhi. 

i Garbage is being çollected without authorization on a large size plot approx 2000 sqmt near 
Rampal Chowk, Sabl¡pur Village. 

t. nn dsnad on cfreat no 1.3.4 and main' road Anuyrat 
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thoy had inforned that work was being carried out by.tho local MIA. 

MCD repre_ontatjve had clavifjed that thËs area is an unauthorized colony and is not under the 
jurisdictian of MCD'and hts work1s being 

And whereas, in. nccordancç to Environmental- Damage Cpmpepsation explained 'by, Hon'ble NGT, 
cxplaincd in the matter of Vard)hamau Kaushik:ys Union. Of India & Qthers in MA, No360,pf 2016," 
EDC is based on th� size of plot area, The plot size in present casc is ranging approximately 2000 sqm 
where garbago is being Vumped and there after being, utilized for tho construc�ion of the streets at Anuvart 
Vihar Colony, Sabliapyr Vistar, (The said situation of dumping the garbage and usago of it for the 
construction is oausing pollution in both ways i.e: air and water as dumping of garbage on unpaved'soil 

may lead to leaçhato respon_ible for ground water pollution. 

And whercas, in absence of definite plot:size of the stroets wlhere garbage is being used, is not 
measureable, therefae. DPC0 js let ivith an gption to levy maximum EDC@ Rs.5,00,000/ (Rupees Five Lalkhs only) in case of air pollution andat"the"same time- poiliteris alao'liable to pay the 
environmental. compensa�ion for water pollution also Considering the uniformity of EDC, an equal 
amount of EDQ, levied in çase.of air polution shall þe extended to water pollution. 

And whereas, Delhi Poliution Control Comnittee has jecided why the EnvironmentalDaruages Compensntion: (CDC)of Rs. 10,00,000 (Rupees: Ten Lalis only)should notbe levied upon the 
Tigaion and Flood Control D Ogparnon, Goyt orLeli and plot,owner 

And whereas, Di_trlot Maglstrate (North: East) shall initiate an; enquiry for thesaid yiolation 
causing the enyironmentalpollution;and. proçeedings,shall be undertaken to recover the sajd EDC. 

And whereas, hereas, Deputy Qommissi issioner (Shabdara North), MCD sball start its due proçess to clean the _ite to prevent) 

Copy to: 

Your reply,.(if any)'alongwith supporting doouments, should reach this office:wi�hin 15.days from th� date of issueiof thistletter, Incaselof fajlure, if will be presumedthat you hav� nothing to say in 
this regard and the-aforementioned proppsed EDC (Rs.I0,00,000/- (Rupces, Ten:Lak1s only) ) shall be 
levied upon you/ confirmed.without any further reference in this regard. 

PSeoretary, (3 

1. The Cominissionor, Municipal Corporation. öf Delhi, DR. S.P.M: Ciyic Centre Minto Road, New Delhi-100002il 

.(1&FC), LM Bund. Oice;Complex,Sha_tri Nagar, Delhi-11003 1 

4, Deputy Commisioner Shabdara North, MCD GT Road near ShaynmlalCollego. 

Yours sincerely 

3. District Magistrate (North East) K-Block DC Offce Complex,Nand Nagri Delhi-93 

6. Master File 

7. Office Copy 

Incharge,, CMC-1 

5. SDM, Karawal Nagar J-Block, Ground Floor, DC Office Complex,Nand Nagri Delhi-93 

snkaj 

: 

caried out by Irigation and -Flogd:Contrgl 
Dep�rtmont (I &:FCD) 

futher polution' and fake necesáry'action as against the offenders/violators responsible ." for the: pollution:"The cost'involyedinoleaningand maintaining the site: çan be recoyered from 
offender/violator. 
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No. DPCC/CMC-USablhapur NGTI2022/ (20) 

Pr. Secretary, 

DELHI POLLUTION CONTROL COMMITTEE 

DEPARTMENT OF ENVIRONMENT,(GOyT, OF NCT OF DELHI) 

5" FLO0R, ISBT BUILDING, KASHMERE GATE, DELHI-6 

Visit us at: http:ldpcc.delhigovl.nic.in 

lrrigation & Flood Control, 
L.M. Bund Office Complex, 

Shastri Nagar, 
Dellhi-1l0031 

TaFC Dept. OF 
THE 

CHIGR ENGINEER 

Dy No.paa 

GoT OHNCTO 

Ffice of Secretary 

iil 

Dy. No.aI4." 

3Y beca rass 

Subject: Order for impositËon of Environmental Damages Compensation u/s 33(A) of the Water 

(Prevention & Control of Pollution) Act, 1974 and u/s 31 (A) of the Air (Prevention & Control of 

pollution) ACt, 1981. 

Govt. of NCT of 
Delhi 

Ref: Regardiug NGT matter in OA No. 527/2022 "Nand Lal vs Dharmendra Tomar & Others" 

LiFE ANNEORE 4. 

Whereas, CPCB issued directions under section 18(1X(b) of the Air (Prevention & Control of Pollution) 

Act, 198I on 02.07.2019 lo DPCC in the matter of conversion of units in Delhi into PNG as Fyel CPCB 

has directed to issue closure directions to all such industrial units in Delhi where PNG supply is available 

nd industry has not shitted to PNG. 

Following were the observations of inspection 

Wesde fe 
Ervucnet 

And whereas, in pw'suant to the order dated 02. 12.2016 Íf Hop'ble Supreme Court of India in the matter 

ol M. C. Mehta Vs Union of India & others regarding air quality. Graded Response Action Plan (GRAP) 

lhus been notified by the Ministry of Environ1ment, Forests & Climate Change, Govt. of ndia on 

bnr12.01.2017 for implementation through Environment Pollution (Prevention and Contro)y Authority 

(EPCA). EPCA has issued various directions to the Govt. of NCT of Delhi to contrÍl ajr pollution vid� 

leter daled 25.10.20 19, keeping in view of the deteriorating ambjent air quality. 

iiluiaing Engin 

298.. 

Aud whereas, Hon'ble Supreme Court of Ludja, while hearing Writ Petitioa(s) No. 4677/1985 in the 

matler of M.C. Mehta Vs Union of India &.Others, has passed order on 04.11.2019 anddijected to 

cluse down the industrial units wbich are objectionable aud saddle the responsibility of compljance 

of the order upon the respective Zonal Deputy Commissioner of the Municipal Corporations. 

T 

And whereas, Hon'ble National Green Tribunal vide orders dated 05.08.2019 & 19.11.2019 in OA No. 

uÜl/2018iu tlie nialler of "Mayank Manohar & Paras Singh, Reporter, the Times of India Vs. Govt. of 

w) Delhi & Ors." has also direçt�d closure af,impermissible industrial units, in residential/ non-contiming 

areas of NCT of Delhi and levying Environmental Compensation (EC) for the- damage çaused by illegal 

uperation keeping in view, the `Polluters Pay Principle': 

And whereas, in compliance of Twitter complaint regarding úse of garbage in the construction colonies 

strcer at Kaushalpuri, Chauhan Patti, Ambe Colony and Apuvart Vihar, an inspection was carried out on 

30.06.2022 by DPCC officials and it was observed that gatsed solid waste is being colleoted without 

authorization on a large size plot approx.. 2000 sq.mt. near Nampal Chowk, Sabhapur Village and dumped 

on streels of' above mentioned colonies for road constiuction. 

And whereas, in compliance of NGT order OA No. 527/2022 "Nand Lal vs Dharmendra Tomar & 

Others" a joint inspection by DPCC, MCD and Delht Polrce lhad been condtcted on 04.08.2022 to look 

nto issues raised in the said applicatioa. The applicant has alleged that drain silt and other solid waste are 

being deliberately dumped on streets of Anuvrat Viha, Sabhapur Vistar , Delhi. 

Giurbage is being collected without authorization on a large size plot appro-2000 sq.nt. hear 

Rumpal Clhowk, Sabhapur Village. 

The collected garbage and silt is then dumped on street no, 1,3,4 and nain road Anuvrat 

Vihar, Sabhapur Vistar. 

Nund Lal (applicant) and other local residents were contacted during the said inspection and 

had informed that work was being carried out by the local MLA. 
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And whoreas, in accordance to Environmental Damage Compensation explained by Hon'ble NGT 
explained in the matter of Vardhaman Kaushik vs Union Of lndia & Others in MA No. 360 of 2016, BDC 

is based on the size of plot area. The plot size iggreSRUTESA-0S ranging approximatcly 2000 sq.mt., where 
garbage is being duuped and thcro alteng god Cölony, Sabhapur Vistar. The 'said situAan of O0nstruction of the strccts at Anuvart Vihar causing pollution in both ways i.e, ai lànd wateasdumping, of garbage on unpaved soil may lead to 

tharbajge\And usage of it for the construction is leachate responsible for ground water pollution, 

Ju uIclon of MCD and this work is being carricd out by Irrigation and Plood Control 

. say s arca is an ynauthorized colony and is not under the Department (1 & FCD). 

And whereas, in absence of detinite plot sizpf the strcets where garbage is being used, is not 
measureable, therefore DPCC is left with an option to levy maximum EDC @ Rs. 5,00,000/- (Rupees 
Tive Lakhs only) in case of air pollution and at the same time polluter is 'also liable to pay. the 
environmental compensation for water pollution also . Considering the uniformity of EDC, an cqual 
aumount of EDC, levied in case of air pollution shall be exteuded to water pollution. And whereas, DPCC vide letter E No. DPCC/CMC-I/Sabhapur NGT/2022/1045-5l dated 28.07.2023 

0had issued Show Cause Notices for Environmental Damages Compensation (EDC) of Rs. 10,00,000/ 
(Rupees Teu Lakhs only) upon the Lrrigation and Flood Control Department, Govt. of Delhi and plot 
owner M/s Vijender Choudhary, Near Rampal Chowk, Sabhapur Extension, Delhj- 110094. 

... 

And whereas, No reply has becn received in this office from your side till the date of issuance of this 

letter. 

Now, therefore. the Competent Authority in' DPCC in exercise of powers conferred upon it u/s 5 
of the Environment (Protection) Act, 1986 as amended to date has decided to issue order for 

imposition of EDC upon Lrrigation and Flood Contol Department, Govt, of Delbi, L.M. Bund . 
Qfiee Complex, Shastri Nagar, Delhi-110031. Therefore you are hereby directed to deposit Environmental Danage Compensation (EDC) of Rs. 10,00,000/- (Rupees Ten lalkh only), as 
per DPCC policy dated 30.03.2022, in the form of DD, in favour of DPCC within 15 days from 
issue of ihe said directions/order, for violation observed by joint team during inspection, Further 
neçessary action under the relevant provisions of the said Acts/Rules incJuding launching of 
prosecution etc. shall be initiated wiLthout further communication. This is being issued'as perthe decision of Competent Auzhority in DPCC. 

Delhi-100002. 
1. The Commissioner, Muniqipal Corporation of 

DelhisRRSB.MCivie,CeatyaainueaRaad,Nown 

Yours sincerely 

3. Master File 

Incharge, CMC-1 

2. Distuict Magistrale (North East), K-Block, DC Office Complex, Nand Nagri, Delhi-93. 

6, Ottice Copy 

3. Deputy Conmissioner, MCD (Shahdara-North), Keshav Chowk, GT Rd, Near Shyam Lal College. Shahdara, Delhi- T10032. 
SDM, Karawal Nagar, J-Block, Ground Floor, DC Office Complex, Nand Nagri, Delhi-93. 
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No. EE/ICD-IV/S.D.-I/Court Case/2023-24 / 
To, 

Sub: 

Sir, 

OFFICE OF THE EXECUTIVE ENGINEER: CIVIL DIVISION-IV 

IRRIGATION AND FLOOD CONTROL DEPTT., GOVT, OF NCT OF DELHI, 

L. M. BUND OFFICE COMPLEX, SHASTRI NAGAR, DELHI -110031 
Ph.-011-21210859 Email : Ifccdiv@gmall.com 

2 

3. 

Sh. P.S Pankaj, 
In charge, CMC-I, 

Delhi Pollution Control Connmittee, 
Govt. of NCT of Dellhi, 

4th and 5th Floor, ISBT Building. 
Kashmere Gate, Delhi-] 10006. 

Ref: Regarding NGT matter in OA No. 527/2022 *Nand Lal vs Dharmendra Tomar & 

Others" 

Date. 

Further, 

ANNEXURe-5, 

Show Cause Notice for Environmental Damages Compensation u/s 33 (A) of 

the Water (Prevention & Control of pollution) Act, 1974 and u/s 31(A) of the 

Air (Prevention & Control of pollution) Aet, 1981. 

this 

No'L4 s 

received 

Withuut Mask 

Kindly refer to your vide letter No. F No. DPCC/CMC-I/Sabhapur 

NGT/2022/1 201 dated 13/09/2023 which addressed to Pr. Secretary, I&FC Deptt., 

GNCTD and also previous letter F No. DPCC/CMC-I/Sablhapur NGT/2022/1045-51 

dated 28/07/2023, which is addressed to Sh. Vijender Chaudhary in respect of above 

said N.G.T. matter. 

vide letter also office has 
SDM/KN.F.P.A.86/2024/18l dated 06/02/2024 through higher officer, which is trom 

S.D.M. (Karawal Nagar), Govt. of NCT of Dellhi vide which a Demand Notice for 

recovery of Rs. l0,00,000/- (Rupees Ten Lakh only) for its realization as area of land 

revenue has been demanded. 

no 

In view of above, the following submission in respect of CD-IV, I&FC is as 

under for kind consideration: 
Regarding the twitter complaint made by applicant Sh. Nand Lal regarding 

Garbage is being collected without authorization on a large size plot approx. 

2000 sqmt near Rampal Chowk, Sabhapur Village, it is to inform that the twitter 

complaint is not forwarded to I&FC Dept., moreover, I&FC Deptt. had neither 

dumped garbage in the vacant plot nor the garbage lying on the plot has no 

concerned with CD-IV, I&FC Deptt. as alleged by the applicant. 
That joint inspection has been carried out by DPCC, MCD and Delhi Police on 

04.08.2022 along with the applicant/petitioner Sh. Nand Lal for which no 

intimation was given to CD-IV, I&FC Deptt. 

That, Hon'ble MLA, AC-70 Karawal Nagar, Sh. Mohan Singh Bisht vide his 

letter No. MSB/MLA/KN/2022/19 di. 05.01.2022 had requested to l&FC 

Dept., that levels of some of the streets under Kaushal Puri, Chauhan Patti 

situated in their Karawal Nagar Constituency as compared to the main road are 

down. The desilted sand mix earth coming from Bhagirathi water treatment 

plant and lying on the bank of Escape Drain No. I can be used for filling in the 

streets, so that the local residents may get relief trom hellish life 
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4. 

5 

6 

II. 

III. 

IV. 

That Bhagirathi water treatment plant is operated by DJB (Delhi Jal Board) 
The Ganga Water is being utilized in water treat1ment plant and huge quantity of 
sand are directly released in Escape Drain No.I of 1&FC Deptt. Considering 
the tequest from Hon'ble MLA in large public interest, the provision of filling 
of desilted sand mix earth in the low level streets was taken. Wherein the 

quantity of desilted sand mix earth was utilized. 
That since, the streets of Anuvrat Vihar were at very low level and water 
accumulates during rainy season, they said work was carried out to raise the 
level of streets by filling up desilted sand mix earth. The Bhagirathi water 
treatment plant release desilted sand mix earth into the Escape Drain No. I 
which was removed from Escape Drain No. I and was being further carted to 
these streets and then leveling and dressings has been done. Some of the 

photographs of streets filled with desilted sand mix earth are enclosed for ready 
reference. 

Copy to: 

In addition to above, the point wise reply on the observations are as under: 

I&FC Deptt. has not dumped garbage on Rampal Chowk, Sabhapur Village. 

Only desilted sand mix earth release from Bhagirathi water treatment plant into 
the Escape Drain No.l lying near RD 900m was carted to street no. 1,3,4 and 
main road Anuvrat Vihar, Sabhapur Vistar. 

I&FC Deptt. has not been called for the inspection. 

The clarification given by MCD has no concerned. The development work of 
unauthorized colonies in Karawal Nagar Constituency has been 

In view of the above, it is requested that recovery of Rs. 10,00,000/- (Rupees Ten 
Lakh only) for Environment Damage compensation (EDC) should be waived off in 
the light of factual position explained above. 

No. EE/CD-[V/S.D-I/Court Case/2023-24 / 

Your faithfully 

1. The District Magistrate North- East, K-Block, DC Office Complex, Nand Nagar, Delhi-110093. 
2. The Deputy Commissioner, MCD (Shahdara North), Keshav CHowk, GT Road, Near Shyam Lal 

College, Shahdara, Delhi-110032. 

(SUDHEER KUMAR ARYA) 
EXECUTIVE ENGINEER CD-IV 

Date. 

3. The Chief Engineer, Zone-II, I&FC Deptt. GNCT of Delhi, L.M. Bund Office Complex for your 
kind information. 

4. The Superintending Engineer FC-I, I & FC Deptt. GNCT of Delhi, L.M. Bund Office Complex 
for your kind information. 

6. SHO, Police Station-Preet Vihar, Delhi. 
5. SDM, Karawal Nagar, J-Block, Ground Floor, DC Office Complex, Nand Nagri Delhi 110093. 

Assistant Engineer-I, Civil Division-IV to pursue at his level. 

EXECUTIVE ENGINEER CD-IV 

assigned/entrusted to DSIIDC & not to l&FC Deptt. 
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